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to Centtil Government undertakin.. for 
development of ancillary industries; and 

, . "~' (b) if, s9~ th~, nlmes of C~Dtral Govern-
ment undertakings in Madhya Pradesh 
which have followed these policy directives 
al0Dswitb the details in thil relard ? 

THE MINISTER OP STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVe-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) Yes, Sir. 

(b) Aa per available information, Public 

Enterpriscs namely BHEL, Bhopal, C~lt.al 
Coalfields Ltd .• National Mineral Develop-
ment Corporation, Bailadila MInes, NTC 
(M.P.) Ltd.. Bhilai Steel ~Iant. W,.tern 
CoallJclds Ltd., DALeO and National News. 
print and Paper Mill. Ltd. have develoPed 
ancillaries. 

Dotails regarding number ot tbe aneilla-
ries/SSI units and the purchases made from 
them by the above mentioned PSEs during 
the y_r 1984-8' are giYeD in the statement 
below. 

STATEMENT 

Sl. 
No. 

Name of the Public 
Enterprise 

No. of units from which purchases 
have been made during 1984 85 

Total purchases 
made from 

ancillaries and 
SSI units 

during 1984·85 
(Rs. in Lakhs) 

AnCillaries S5] Total 

1 2 

1. Bharat Aluminium Co. Ltd. 

2. Bhart Heavy Electricals Ltd., 
(Bhopal) 

3. National Mineral Development 
Corporation (BaiJadila Mines) 

4. National Newsprint and Paper 
MiUs Ltd. 

5. NTC (M.P.) Ltd. 
~" 

6. Bhilai Steel Plant 

7. West~ Coalfield. Ltd.@ 

8. Central Coalfi~lds Ltd. 111 
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Coalfields of WCL are situated in Madhya Pradesh and Mahara,hua States. 
Separate figures for Madhya Pradesh are not available. 

*CENTRAL COALFIELDS LTD. 
Area of operation covers Coalfields in Bihar, Orissa, Madhya I'radesh and 0. P. 
Separate figures for Madhya Pradesh are not available. 

rEnglishj 
Deposits of Coal Dear J.,.Dti Colliery 

Bihar 

:U80. SHRI SALAHVDDIN = Will tho 
Mfa .... of BNEltO)" be pi"'" to ~*o t 

(a) whether Govcmment ate aware tbat 
there are riCh de.posits of coal aear Ja,anti 
Collier), in Deoghar district, Bihar; and 

(b) jf so, the stePi beiDS tat .. , ~, 
Government to exploit loeb coal dopoti. ? 



PHALG~A ?,.,l~':'($ARA) 

TIJ~ MITI~TBa OF E~ERqy ,(SHRI 
V AS ANT SATHE) : (8) Oeotoaical explo~-:, 
tiOD bas revealed that there is no ricb depo-
lit of coal near Jayaati Colliery. Deopar 
diBtci"'. Bihar. 

(bY Prescotly. tbere is no prOiramme to 
exploit the deposits in Jayanti coalfield. ' 

SeUJog' up of Telephone ExchllDge at 
CbaJtanyapur in District MidaaporeiJ ' 

West Bengal 

3181. SHRI SATYAGOPAL MISRA: 
WUI tbe Minister of COMMUNICATIONS 
be pleased to .tate : 

(8) the pres"nt position or setting up a 
Telephone Excbanle at Chaitanyapur, "~Po S. 
Sukahata, District Midnapore. W-est Bengal; 

(b) the details thereof; and 

(c) the reasans for delay? 

THB MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIW AS MIRDHA) : (a) and (b) The 
work of installation of a 25-li.nel MAX-III 
type excbanae of Chaitnyapur, P.S. Sutahata 
district Midoapore is in progress. Tbe 
exchange IS expected to be commissioned by 
tho end of March. 1986. 

(c) the commissioning or this exchange 
is according to the targots. 

Writ PetldoDa aDd Re,la.oD Petitions relating 
to land reforms pending 10 Calcutta 

Higb Court 

3182. . SHRI GADADHAR SHAH: 
Will the Minister of LAW AND JUSTICE 
be pleased to state I 

(a) the number of Writ PetiUoQ&, aDd 
Revision Petitions relating to the .land re-
forms pending in tbe Calcutta Higb Court 
at the end or tbe yeatS 1980, 1981, 1-984 
1983;,and 1984 ; IJ.ld 

(b) wbat are the proposals or tbe Welt 
Benaal Goveromcnt for inclusion of cand 
R.eform LaW. in the; Ninth Schedule to tho 
ConstitutioD, .whicb are uDder' coDsideratiCtD 
of ·th •. UniDD GO~l'omODt. ~ .' .. 

Tim MINISTFlR OF STATE IN'THB 
MITISTRY OF LAW AND JUSTICB 
(SHRI H. R. BHARDWAJ): (a) Informa-
tion as furnisbed by tbe Registry or Calcutta 
Higb . Court is given below : 

Year ,nding Number 0/ Writ Total num-
Petitions relat- of Revi,ioll 
ing to Land Petitions 
Reform includ- p",dill,. 
ing land 
ceiling 

31-12-80 21 46589 

31-12.81 24 51482 

31-12·82 23 5961.7 
31-12·83 21 72421 
31 .. 12-84 44 90693 

(b) The following Acts have been pro-
posed by West Benlal Governmont for 
iDClusioll in the Ninth Schedule of the 
Constitution : 

1. West Benlal Land Reforms (Amend-
ment) Act, 1977 

2. West Bengal Land Reforms (Amend-
ment) Act, 1918 

3. West Bengal Land Reforms (Second 
Amendment) Act), 1978 

4, West BeDgal Estates AcquisitiDD 
. (Amendment) Act, 1975 

S. West Bengal Estates Acquisition 
(Amendment) Act, 1978 

6, Welt Bengal Rest.ratioo of Aliena-
ted Land (Amendment) Act, 1975 

t West Bengal Restoration of Alienat. 
ed Land (Second Amendment) Act, 
1975 

8. . Weat Bengal Restoration of Aliena-
ted Land (Amendment) Act, 1976 

9, West Beogal Restoration of Alienat. 
ted Land (Amentment) Act. 1978 •. 

10. West Benaal Land Reforms (Amend-
.menO Act, 1980 

11. West Bengal Estates Acquisition 
(~D<kncllt) ~t, 1977 




